HIGI COURT CF H-IMACHAL PRADESH -~

No sHHG/ Admn.22{20)/82~ Dated Simla-l the 18t Fecruary. g3
NOTIFTCATION |

In exercise of the powers conferred by Section
41 of the Specizl Marriage Act, 1954({Act o.43 of 1954) read
with section 29 of H.P. Courts Act, 1976 and Article 227 of
the Constitutiocn of India, the High Court of Himachal Pradesh.
hereby makes the following rules to re,ulate the proceedings
under the said Act:=-

1. Short title snd commencemernt :

(1) These rules may be called the Special Marriage
and Divorce (Himachal Pradesh) Rules, 1982.

(2} These rules shall comé into force with effect
from th. date of their sublication in the
Himachal Pradesh Gazette.

2Definiticns?

In these rules

(a) "Act" 1.-ans the Specic™ Marriage Act, 1954
(Act No.43 of 1954) 23 amended from time to times

(b} "Code" means the Code of Civil Procedure, 1908
as amended or modified from tilme to time;

{c) “Courg‘means the court menticned in section
2(8) of the Act;

d} "Form" means a form appended to these rules;

{e) "Section" and"Sub=section" ﬁeansi respectively,
Section and Sub~section of the Act'; and

{f} All other torms and expressions used herein.
but not defined shall have the meaning
respectively assigned to them in the Act.

J.Jorm of Proceedings.,

(1) The following proceedings under the Act shall
be instituted by petitions. Each petition
shall e numbered as Special Marriage Petife-:
No ., of 19 2=
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(a)
(b}

(2)

-
under sectinn 22 for the restitution of
conjugal rights;

under secticn 23 sub secticn (1) for
judicial separation;

under section 23 sub section (2) for
rescinding a decree for jdicial separation;

under section 24 sub section (1) for
declaring a marriage null snd void;

under scection 24 sub secticn (2) for
declaring the regigtration of »
marriage to be of no effect;

under section 25 for aznnulment of marriage;
under section 27 for divarce;

under saction 28 for divorce by mutual conserns;

under section 37 far permanent alimon?y;

under section 38 for making, Trevoking,
suspending or varying orders and provisbns
with respect to the custody, maintenance

and educatiun of minor children.

Every other proceeding subsequent to the
petition shall be treated as en inter-locutory
applicatior and shall not he registered

separately.

4. Petiticn.

(1)

(2)

Every petition, applicaticn, affidavit, decree
or order under the Act shall be headed by

a cause title in "Form-I" armd shall set

forth the provision of the Act and/or the

rules ynder which it is made.

Every petition umder the Act shall be

accompanizd by a certified copy of the UCartific-v-
of Marriage'' entered in the 'Marriage

Certificate Book' about the solemnization

of the marriage under the Act, unless the
production of certificate, for sufficient

cause, is dispensed with by the Court.

conted .3/~



(3)

(4)

-t 3 =
Every application, made for dispensing with
the preduction f the certificste under sub
rule 2 above, shall be supported by an

affidavit to the effect that the petitioner
was married to the respondent under the
provisions of the Act and the grecunds on

which dispensastion is being claimed.

Every petition under the Act shall, so far
as practicable,; conform to the forms appended
to these rules.

2. Conterts of the petiticon.

In addition to the particulars required to be given under
Crder VII rule 1 of the Code and section 32 of the Act, sll petilic—
~Ns under chapter V or chapter VI of the Act shall statem

(a)
(b)

(c)

{e)

(f)

the date and place of marriage;
the status and domicile of the parties
before the marriage and at the time of

filing the petiticn;
The address where the parties resided including

the sddress where they last resided together and

the address at the time of filing the petition; .
~#hether there have been any previous proceeding

between the parties with regard to the marriage,

if so, the result thereof:

“mether any children were born of the marriage
and, if so, the date and place of hirth, name

and sex of each child seperately and w~hother dead
or alivey

the matrimonial offence charged or other grounds,
upon which relief is sought, setting out with

sufficient particularity, the time and place of
the acts allgged, and other facts relied upon,
but not the evidence hy which they are to be proved,_.7"‘

i) if the petition is for restitution of
conjugal rights, the date on or from which
and the circumstancegunder which respondent -
withdr@w from the society of the petitioner.

11)1f the petition is for judicial separation
or divorce by either of the spouse on the
ground that the other party has after the
soleminization of marriage had sexual inmter-
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i1i)

iv)

v)

vi)

vii)

viii)

L

course voluntarily with any cther persca,
cther ths. his or her spouse, the petitioner
shall state the name, cccupation and nlace

qf such purson or perscns, sc fer aqfuhey can
be ascortained, the specific sct of sexual
intercourse and the occasion when and the
place where such acts ywere committed.

In the case of desertion, the date and
circumstances in which it began.

In the case of cruelty, *he specific acts

of cruelty and the occasion when and the
place where such acts were committed and that
the petitioner has not in any manner condonad
such acts of the respondent,

In case of & petition under secticn 25(ii ) of
the Act, whether the petiticner was, 2t the
time of merriage, ignorant of the facts all-
eged and whether marital intercourse with
the consent of the petitioner has taken

piace sirze the disccverv by the petiticner
of the cxistence of the qrounds for 5 dacree.
In the case of a puetiticn under section
25(1ii}) of the Act, the particulars cf
coercicn or fraud and the circnmstances

in which force cagsed cr fraud had becn
practised alongwith the time when the

facts relied upon wers disgeverod and
whether or not the petitione¥ has with

his or her free consent lived #ith the
respondent as husband and wife after the
force had ceased or, as the case may be,

the frawud discovered.

In the case of unsoundness of mind or ment:2l
disorder, the time when such mental dis-
order or unscundness cf mind began t95
manifest i*self and the nature and period

of curative steps taken.

In the casc of virulent and incurable form
of leprcsy or veneral disesse in a Communi-
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-cabie form, when such zilment b:
manifest i ;elf and the n: ure ar
of curative steps takean, |
ix) In the petiticn on the ground specifi~ in
clause (b) of section 27{1) of the ~c%, the
date and vlace where the responden. v 3 las=:
seen or heard & live and the ctersz 17 a0,

taken to ascertain his c¢r heT waereoshos™s,

x} Tn the petiticn founded on

a
specified in secticn 27 (1A}

ot
I
o 0

name 307
address of the persoré)with whom e - 3is

of rape or sodemy were comnittad or tin:

the occasion, place where and

particulats cf fthe besst with whom th.
hustend had been guilty of beastialitvy. In
the case of convicticn for committing rape

or sodomy, the particulars thereof.

x1) In a petition for divorce on tho ground
specified in section 27(1A)(ii) of thes fcv,
the particulars of the decree under saction
18 of the “indy Adopticns 106 fainitenance
Act, 1758 or c¢f an order under secticn 1295
of the Code of Criminal Procadure, 1973
together with an affidavit that simnce the
passing of such decree cr crder, theoro
has besn no co-habitaticn betveen the
parfies for 5 period cf one y23r or
upwards.

L)

L
PRGN

xii) In a petition for divorco under clau

T

b L~

of secticn 27 (1) of the Act, the =:
+

1
a H wun

lars of the offence committed, urt

¢]

awarding sentence and the period cf
sentonce,

xiii) In 2 petition under section 28 of the

Act, the daste since whan the parties
have heen living separately and whether

L or not they L the nutgal carecment digsolving the
nave been able , . e s 4 aan
“o live together rarriage i1z verbal cr svidenced by & docu

VG
ahd whether ment in writin

L}
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B -
{g} Every petition shall state that there is no
collusion between the parties.
(h)  The claim :~r damages, if ~ny, with particulars,
The relief or reliefs claimed.

(i) Whero the provisions of section 31(2) of
the Act agre invoked by the wifc petitioner,
the address at which she has ordinarily
resided during the thTce years immediately
preceding the presentation of the petition,
and the %EDch of her residence at cach
address and the place of rosidence of the
husband.

6., Affidavits,

(1) Every petition under chapter V or chapter VI
of the Act shall be accompaniad by an
affidavit to the effect that it is not
presented in collusion with the Tespondent. -

(2) If the petition is founded on the ground
specified in clause (a) of sub section {1)
of sectior 27 of the Act, it shall alse
be stated that the petiticner has not in
any manner been an accesscory to or connived
at the act or acts of soxual interncoégé
comnlaine of, and the pchitioner has not
condeoned such act or zcts complained cof.

(3)  Bvery petition under section 28 of the Act,
the grounds of consent fer divarce narrated
in the petition shall be supnortod by
separate affidavits of the parties stating
that the consent has net been obtained by
force, fraud cr unduz influence.

(4) The petition cn the zround of cruelty, shasl
be accompanied by an z2ffidavit tc the -ffect
that the petiticner hzs not condoned the acox
or acts complained of or has net in any
manner condoned the cyuelty.

(3)  Every petition under section 27(1}{i) of th:
Act, shall be accompanied by an affidavit
that there has been no resumption c¢f co=
habitation as between the parties to the
marriage for 2 pericd of one year or upwards
after the passing of a decree for judicial

separation in g proceeding to which they
were partiecs. .
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cvery petition under secticn 27(1){3) of the
Act, snail "2 accompanied by en affidavit to
the effect that there has bheen no restitution
of conjugal rights as betweon the parties to
the marriage for a periocd of cne year or upward
after the passing of a decree for restitution
of cenjugal rights in the proceedings to

which they were parties,

Svery petition under secticn 27 (1A){ii) of the
Act, shall be accompanied by an affidavit to
the effect that the parties are living apart
and therc has been no resumption of cchabita-
tion for 3 periocd of one year or upwards since
the passing ¢f a decree under secticn 18 of the
Hindu Adoptions and Maintenance Act, 17956 or
order under section 129 of the Code of Criminal
Procedure, 1373.

7. Necessary -artios.,

(1)

In every petition for judicial separation or
diverce ¢gn e ground that “he resoendent has ,
after the solemnizaticn of marriasge, hed
voluntary sexusl intercourse with any perscon
cther than his/her spouse, the petitioner

shall make the alleged sdulterer =r adulteress
a co=~respondent,

Provided that the jcinder of such adulterer
ar adulteress 3s a co-respendent may be
dispensed with by the court, on the aoplicaticn,
duly supported by an affidavit, on the
following grounds:

{2} that the name of such person is unknown

to the potitioner although due efforts
for discovery were made by him/her;

(b} that such person is dead;

(c) that the respondent wife is leading a
life of a prostitute end the petitiocner
knows o. no person with whem voluntary
sexual interccourse has been committed;or

(U) any other rcason that the court censiders
sufficient.

ee..8/-
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(2) In every petition under section 24 of the Act
on th: groust thet condition specified in
clause (3) of section 4 has not been fulfilled,
the other sweouse, alleged to be living at
the tinme of marriage, sha.l be made a co-
respondent,

8, Petitlons by or against person
suffering from mental disorder.

A person sufforing from mentgl Ziscorder will
be trest in all respect as s person of unsound mind
for the purvose of crder XXXII of the Code.

9, Presentation of Petition,

Every petiticn or application under the Act shall
be prescnsteéc to the court in person ¢r through Advocate or
pleader or a Recognised Agent.

10, Hotice t¢ respondent,

{1} A otice of avery petiticn or aoplication
urd e the ~ct shall be issued to the

resovondent(4) in 'Form II' *0 appesr and
answer the c-laim on & day tc be specifiea
therein;

Prcvi“ed that no such notice would be
necessary when the resoondent anndears, sither
in person or through counsel,at the time of
the presentiation of the petition o a-~olication.
(2}  Every nctice issued under subw-r.ie (1) above
shall be accompanied by 2 ccoy of the petiticn
or application and the =ffidavit, if zny. The
petitioner or applicant shall slong with the
petition cor applicaticn, file the regquired
- nuncer of copies of the petition or applicatic

and the affidavit, if any, together with the
process fee prescribed under the law.

1l. Applicstion for leavy-.

(1) Every application under section 29 of the Act
for leave shall be supported by an affidavit
of the applicant stating:-

er...0/-
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(a) The grounds ch which the aoplication
1s mades

(b) The particulars of the exceptional hardshin
and/or depravity alleged;

(¢) whether there has been any previcus aoplica
< tion under the said section, if so, wilth
what result;

(d) whether there are living children of the
marriage, if so, th=2 names and dates of
birth or ages of such children, sex and
where and with whom such children are
livings

(e) whether there has been any attempt at
reconsiliaticng

(f) the circumstances which may assist the
court to determine the guestion whether
there is a reascnable probability of &
reconciliation between the parties.

(2) Notice of the application shall be given to
the responuar® who may coriest the same by
filing counter-affidavit.

{(3)  Evidence, if any, in support of or against the
applicatic~ shall, unless the court otherwise

directs, b:. ziven by afficavits.

(4)  The court may, if necessarv in exceptiocnal
circumstances either cf its ocwn motfen or
on the application cf the party order a
depcnent to be cross oxamined on his/her
affidavit,

(2}  Every aocplication under section 29 of the Act,
shall be accompanied by the petition intended
to be filed,

(6)  On the leave having been granted by the court,
the petition shall be deemed to have boen duly
filed on the date of the said order, provided
the court fee therecn is paid within the time
allowed by the court,

12, Contents of written statement.

(1) Every written statement in answar to a petitien
shall set out the particulars, as far zs may 515

set out in rule £ ghove,

... 10/



(2)

N

o —

Where a counter-claim is mede in terms of
section 3% <f the Act, it shall complv with
the rules applicable to the petition on the
like grcunds., ‘

jo

13, Interveners! vetitions.

(1)

(2)

(3)

(4)

(5}

(6)

Unless the court for good cause shown otherwise
directs where the written statcement of the
respondent alleges adultery by the petitioner
with a named man or woman, a certified copy

of such statement or such material portion
thereof containing such zllegations ghall be

" served on such man or woman accompanied by a

notice that such person is entitled, within the
time therein specified, to apply for leave fe
intervene in the case.

Every application for lsave to intervene in thec
case shall be accompanied by an affidavit of theo
iﬁtervanqer.

Noticcs of the applicatiohm together with a coov
of the applization and zffidavit shall be secrved
on all partics who shall be at libertvy to file
counter affidavit,

I-f, after hecaring all the parties, the court
grant leave, the intervener may teke part in
the trial subjzct to such terms znd conditions
as the court may deem fit to impose.

A perscon to whom leave to intervene has been
granted, may file in the court zn answer to th:
petiticn cr written statement containing the
charges against him/her.

Thenceforth the intervener shall be treated -: &
party to the proceedings and shall be lilable

or entitled to costs, as the case may be,
according tc law,

14, Lode of takinag Evidenc~.

The witnesses in all proceedings under the act
before the court shall be examined orally and any party may
offer himself or herself 3s a witness and shall be examined
and may be cross examineas and re-examined like any other

witness,

+

.
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153. Applications for alimon.y
and maintenanc e,

Every application/for ma int enance pendente lite,
permanent alimony and maintenance or for custody,
malntenance anmd education .eXpenses of mincr children shall
be supported by an aff_id;q-v_i‘l‘: and shall ‘statetw A

(a) the average monthly income of the petit ienor
and respordent; - : )

(b} the sources of their income;

(¢) the particulars of other moveable and/or
immoveable property owned by them jointly
or severally;

(d) the details of liabilities, if any, alongwith
the number of their dependents, if any, and
the names and ages of suchdependents. .

16, Custadw cf children. ( B

The petiticner or rasnondent spouée er the guardian
of any child of marriage\ moy, at any time, either before
or after the decree, apply to the court for the cust ody
or cducation of the children.of the marriage and the court
may pass suwch orders a$ —ay be deemed fit subject to the
provisiens of secticn 38 ~f the Act.

17. Damages znd costs against
co-T 2spondents.

(1) Whenever in any petition presented by a
husband, the person\alleged td have committed
adultery has been made a co~resnondent and the
charge of -dultery has been established,
the court may crder the co-respondent to pay
tha whole or any part of the costs of the

proceedings:
. Provided that the court shall not orde’r v
the co-respordent to pay the costs:ie— .

(a) if the co-respomdent had at the time of
) ' commission of such acts, no reasons to
believe the respondent to be a married

woman; or

(b) if the rospondent wife, at the time of
voluntary intercourse was living apart.
from her hsutand amd was Jeading th

: life of a prestitute. *

i '\ . T ‘ ‘ » . alZf";
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(2)

(3)

I

Where damages are claimed, the court shall

~-12-

assess the same and direct in what manner the
damages, if any, awarded shall be paid or
applied,

The court may assess damages and rake an
order for payment thercof notwithstanding
that the r espondent or co-respondent cor

" both of them have remained ex-partc.

18, Pleader's fee.

Pleader's fee may be fixed by the court as ib
may consider appropriate taking into consider~tion the

nature of the proceedings and the status of parties,

19. Taxation of costs.

Unless cotherwise directed by the court, the
costs of the petition under this Act shall be costs as
taxed in Civil Suit,

20. Register to be maintained.

BEvery court shall maintain a register in which
the details regarding petitions shall be entered and
shall cenferm to Civil Rugister No, III maintained for

Divorce end Matrimonial cases.

2l. Supply of certi€icd copies.

(1)

(2)

(3)

In every case wherce marriage is dissolved
by a decree cf divorce, the court passing
the decree shall give a copy thereof free
of cost to cach of the parties. The copy
so supplied shall be authenticated as
"true copy" by the Reader of the Court
passing the decree,

The court shall maintain a register where the
particulars of the decree shall be incorpecratcs
and signatures of the parties or their
Advocates or agents shall be obtained in tcken
of their having received copy of the decree,

The court shall send a certif ied copy of every
decree for divorce or nullity b{ marriage or
dissolution of marriage, to the Marriage Officer,

before whor the marriage between the parties
was solemnised under the Act.

-
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22. Forms.

The farms gilven in the Appendix to these rules
shall, with such modifications and wariations as the
circumstances of each case may require, be used in the
procesdings under this Act.

23, Trisl,

The trial of a petition under the Act, so far
.as is practicable, be continued from day to day until
 its conclusion.
24, Appecal.

Appeals to the High Cowurt from the decreses amd
orders of the Court shall be governed by the Anpellate
Side Rules of the High Court as far as may be applicable.

© BY (RDER F THE CCURT
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M NO,

In the Court of at

In the matter of Special Marrigae Act, 1954

A.B. evssoPetitioner
Versus
Cc.D. .. BRespondernt
+s+ssCo-respondent.
Petition under Section of the Special

Marriage Act, 1954 and Rule of the Rules
_under the Special Marriage Act.




" ' ) ,’Zﬁ
///
Fagl M. 2,
In the Court of at
5 .M. Petitdon No. . of 19

......

Yorsus -

resse Hesponden‘t(s)

To

4

Take noticgthat the petitioner

above named, has presented a petition/apglication against you

for und er Section

of the Special Marriage Act, 1954 ( Act No.43 of 1954), copy

of the said petition/application is sent herewith.
You are hereby directed %o appear in this

Gourt on _day of 19 at 10AM.to

answer the said petition/application, either in person or by

recognised agemt or an advocate duly instructed and able to
answer all material questions relating to the case and you
are further directed to produce on that day all the QOcuments
upon whicﬁLintend to rely in support of\§our defence.
Written st&tement/reply, if any, be filed on the said date.

. ¥You are further informed that in default cf your
appearance on the day and in fhe manner above mertioned, the

petition/application shall be heard and determined ex=-partec.

rd
-

Given under my hand and seal of the Court this

day of 19 .

, - - Judge
v R . - 1 at \‘ .
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FCRM NO.3 "”
In the Court of at
SM.Petition No. 19 é
In the matter of Special Marriage Act.
esvasPetitioner

Versus

....Respcndent (s)

Petition for restituticn of conjugal rights
under Section 22 of the Specisl Marriage Act, 1954.

The petitioner prays as fcllows:=
I
1. A marriage between the parties was sglemnised under
regilstered under
Chapter II of the Act ty the Marriage Officer of
Chapter III

at on . A certified copy of

the certificate of marriage is filed herewith.

2. The status and place of residence of the parties
to the marriage befoTe the marriage and at the time cf filing

the petiticn were as fellows:-

'
! s

! Hushand : wife
~atatus ‘Plage of Status | Place of

. 1
(1) Before .
(1i1)At the time
of filing

T
y t

' wresidence ' residence
'
t
1

» ! .
the petiticn. | i

!
t
1
L]

- e . - m
- 8

{ Whether a party was a bachelcr/spinster, widowler; -r
divorcee at the time of marriage is a part of his/her
Status).

3. ( In this paragraph particulars and ploce(s) -f
cohabitaticn as husband and wife and the children frcm the
marriage, if any, may be given. The dates and place of birth

and name and sex of each child and the fact whether alive cr
dead should also be stated)
4. The respondent has, without reasonable execuse,

withdrawn from the seciety of the petitioner with effect
from (cause{s) of enstramgement, as known ts
the petiticner may be stated).

5. The petiticn has not beeen presented in ccllusicn with
the respendent.,
6. There has not been any unnecessary ¢r imprcper
delay in filing the petition.,
....'2/“
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T There has not bhecn any previcus\proceeding with
regard tco the marriage vy ~r on behalf of any party.
or : \
There have been the folleowing previrué proceedings with rdgaxrd
te the marriage by or on bhehalf of the parties (-
Y

! L]

! Number and "ate 'Namc :nd ' Result,
S.No. Name of ' Nature cf ;
' parties. proceedings and year of the,lccaticn

' : se . f the !
| | Bitn Sagtt o2se
' ion of the! '
. ' Act. ! ! :
H
1, : ! , 1 '
2. 1 4 ! ! ! t
1
30 : 1 ' . ) t t
4. ' ! ' ' 1
5 1 ' ! t t
* t ' 1
" t ' 1
8. ‘There is no other legal ground why the relief should Yo
be granted.
9. The marriage was solemnised at - Jthe
parties last resided together at . /. The
parties are now residing at 5 within the lccal

limits of the ordinary original jurisdiction cof this Court.
10. The petitioner, therefore, prays for a decree

for restitution of conjugal rights against the respcndent.

. ) ( Petiticner )
VERIFICATION
The above named petitioner states on solemn

affirmation that paras 1 to of the petiticn areg

true-to the best of the petitioner's information and belief.

Verif ied at (Place)
Dated

(Pet it icner)



W

FORM NO, 4. —

Ih the cewrt of ' at

SM) Petition No. 19 .
.2n_the matter of Specjal Marrisge Act

Pet it icner.

Versus
' ~

Respondent (S

Petition for judicial separation under
Section 23 of the Special Marriage Act, 1954.

The petitioner prays as follows :-

1. A marriage between the parties was gglemnised under
N ' registered under

Chapter-II of the Act by the Marriage Cff icer of
Chapter III :

at on . A certified copy

of the certificate of marriage is filed herewith.
2. The status and place of residence of the parties
to the marriage before the marrimage and at the time of filing

the petiticn were as fnllows:w-

" Husbaod L wife
Status ' Place of , Status |, Place of
: ' residence . residence
(i) Befrre . : ' '
marriage , ' . '
(i1)At the timg :
of filing ' o
)

the petition. !

t t

)

e - .

( Whether a party was a bachelor/spinster,widow(er) or divorcee
at the time of marrisge s a part cf his/her status).

3. (In this paragraph particulars and place(s) of
cohabitaticn as husband and wife and the children frem the
marriage, if any, may be given. ?he dates end place of Sirth
and name and sex of each child and the fact whether alive or

dead should also .be stateds

-
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4, The respondent has (any nne or morc
of the grounﬁji specified 7 Section 23 mav be pleaded here) .
The matrimonial offencs charged should be set in separate

paragraphs, with times and places of their alleged commission.
The facts on which the claim to relief is feunded should be
stated as distinctly as the nature of,fhe casc permits. If
adultery is plaaﬁed} the petitioner should give particulars
as nearly as he can of the acts of adultery alleged to have

been cnmmitted,)
5, (Where the ground of petition is adultery, the’betiﬁia—
vner should state that he has not in any manner been an zccesscry
to or connived at as condened the act(s) complained cf).
6. _ (Where the ground of petition is cruelty, the
p=etitioner should state that he has not in an? manner cnndonld
cruelty}.
7. The petition has not been presemted in cnllusion with
the respondent, ‘
8. There has ngt been any unnecessary or improper delay
in filing the petition.
9. There has not boen any previous proceeding with regard
to the marriage by or on behalf of any party.

or

\

There have been the following previous proceedings with regard

tc the marriage by or cn hehalf of the parties :~-

! 1 i
§TN0.:Name ~f parties.,Nature ~f  Numper and mee & Resuit,
. iprocee-dinggddate and 1ocat1cn of '
with sect- “iyear of the the Court.
' 122 of the ,case.
! tA ' T
1. , : — : - o e
t 1
N 2. t N
. . ' . ' ]
3- ) ' 1 '
¢
4. t 1 t ! 1
5. ’ ' ' r
t 1
1 ! p
t 1 o ' o o

o3/~
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10. There is no oth s legal ground -why the relief sheull
not be granted, ‘

1i. The marriage was sclemnised at /. The
parties last resided togethéer at /. The
parties are now residing at ywithin the leoecal

limits of the ordinary original jurisdiction of this Court.
12. The petitioner, therefore, prays that a decrce fcr

judicial separation be passed in his/her favour and against

the respondent.

( Petitioner )

VERTF ICATION

The above named petiticner states on solemn

af firmation that paras 1 to of the petition are truc

to the test of the petiticner's informaticn and belief.

Verified at (Place)

Dated .

(Petiticner)



